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CENTRAL ADMMSTRATVE TRIBUNAL 
CUTTACK BENCH: CUTTACK 

OA No. 234 of 2013 
Cuttack, this the 24,th  day of April, 2013 

C ORAM 
HONBLE MR&K,PATNAIK,MEMBER(JUDL) 
HON'BLE MR. RCMSRA, MEMBER (ADMN.) 

Sri Bhagirathi Nayak, 
Aged about 42 years, 
Son of Shri Trinath Nayak, 
GDBPM, 
AT!Po.Rohibank SO, 
Dist. Nayagarh. 

.Appcant 
(Advocate(s)- 	Mr. 	Padhi,Ms.J .Mishra 

-VERSUS 

Union of India represented through 

Secretary-Cum-Drector General of Posts, 
Dak Bhawan, 
Sansad Marg, 
New DeIh110 116 

Chief Post Master General, 
Odisha Circle. 
Bhubaneswar, 
Dst, Khurda751 001. 

Senior Superintendent of Post Offices, 
Purl DMson, 
At'Po/Dist.Puri-752 001. 

.Respondents 
(Advocate (s)-Mr.U.BMohapatra) 



ORDER (Ora1 

AJLPATNAIK, MEMBER (JUDL.): 

Heard Shri P.K.Padhi, Learned Counsel for the 

Applicant and Shri U.B.Mohapatra, Learned Senior CGSC 

on whom a copy of this OA has already been served, 

appearing for the Respondents and perused the materiais on 

record. 

The Applicant has filed this Original Application 

challenging the action of the Respondents for making 

recovery in every month from his TRCA without any order or 

putting him any notice in compliance of principles of natural 

justice. 

In this regard, Mr. P.K.Padhi, Learned Counsel for 

the Applicant has brought to our notice copy of the 

representation dated 	22013 s'bmitted by him to the 

Senior Superintendent of Post Offices, Puri Division, 

Pun/Respondent No.3 at Annexure-A/1 stating therein that 

recovery from TRCA without any order and putting him any 

notice is illegal and arbitrary. 



111Ltsi 	Jthe t.iiiiit1t*),Is]tiiEiLTj 

prayed to dismiss this OA. 

stated that without any order or prior notice in compliance of 

principles of natural justice, the Respondents have 

submitted that the recovery was also not for any fault of the 

applicant nor was it by way of any disciplinary proceedings. 

further recovery from the IRCA even before taking a 

All. 
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Mr.P.K.Padhi, Learned Counsel for the Applicant, without 

expressing any opinion on the merit of the matter, we 

dispose of this OA at this admission stage, with direction to 
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representation at Annexure-AJ1 and is stated to be still 

pending to consider the same and communicate the decision 

in a well-reasoned/speaking order to the Applicant within a 

period of sixty days from the date of receipt of copy of this 

on consideration of the representation, as directed above, if 

it is found that recovery from the TRCA of the applicant is 

not in accordance with Rules/Law then the same may be 

refunded to the Applicant forthwith. There shall be no order 

as to costs. 

6. 	Mr.P.K.Padhi, Learned Counsel for the Applicant 

prays service of copy of this order along with OA. on 

Respondent No.3 through registry by speed post at his cost 



for which he undertakes to furnish the postal requisite in 

course of the day. Prayer allowed. 

Z- 
(R.C.MISRA) 

Member (Admn.) 
(A.K.PATNAIK) 
Member (Judl.) 


